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No.F.8(1)-Rev/AMR/201 8

ln exercise ol the porvsrs confened by Section 6 of ths Anand Maniage Act, lg09 (Central Act 7 of

1909) he Govemor of Tripura hereby makes tho lollowing rules to provide for registation ot Anand
lJaniages, narnely:-

THE TRIPURAANAI'ID MARRIAGE REGISTRATION RULES; 2023

1 (1) Tt€se Rules may be called The Tripura Anand Maniago Registration Rules, 2023".
(2)Tlese Rules strall be appllcable to whole of the Stal€ of Tripura.

(QThey shall come into foice on the date of treir publica0on in tre Official Gazefte.

2. (1) ln these rules, unless the context otherwise requires.- Oefinitions
(a) "Act' means the Anand Maniage Act, 1909 (7 of 1909)

(b) 'Arund Maniage" means Anand Mar age cofirnonly known as Anand Karai sdomnlzed under
the Act;

(c) 'Chlef Registraf rneans the SEirelary to Gov€mment of Tripura in tho Royenue Department;
(d) 'Disrict Registra/ means tho Districl Magisliat€ & Collector of tha Concerned District;
(e) 'Form" means the fbrm appended to these rules;
(f) 'Regista" means a register of Anand Maniages;

(gi 'Registra/ means the Registrar of manlagos as authorized under rule 3;
(2) Wuds and epressions used in hese rules but not defined, shall have the same meanlngs as
assigned to h6m in the Act,

3. For the purpose of registaton of Anand Maniage wilhin the state, ttle concemed Sub-Divisional
Magis{rale or any other Executive Magistrate as may be enpowered by the District Magisbate shall be
authorized as Registrar witrln their respective jurisdic.lion.

4. The Anand Manlage shall be registered wilh the Reglstrar within whma jurisdiction such maniage is
solemnEed.

5. The Registrar shall maintain a Register of Anand Maniages in Form, l.

6' (1) The parties to the Aurand Maniage shall Fapare memorardum ln dupllcate in Form-ll and
submit tho same to lhe Reglsha, along with docum€nts to prove fie solemnlzation of the mdniage

j
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(o)Thedocumentetenderedbetorehimdonotprovidehemaritalstatusoftlreparties'

Hemay,calluponhepartiestopMucesuohfurtherinformationordooumenbashemay
deemnecesearyforestabliahingt'.io.ntityofsrepartiesandthewibressesuconectnessof

[e information presented to him wihln a period of thirty days from date of receipt ot

memorandum,

District Registrar and affix his signatures to each correclon'

g. The Regisrar may, tor ressons to be remrded in writing, refuse fie reglstration of rnaniage' if the

partter to ine marri4e fail to comply with the directions hsued by him unda Sutsrule(2) ol ruts 7'

g.lheRegisrarshallprovidettuocoplesoffiecsnJflcateolAnaMManlagetothecouple'freeoi

ctarge, wilhin fifteen days of receiving the application'

10, The Regishu may, m il application mde by any party to tre maniage' lf satisfied trat there is

typographi;l or derical mismkes 1n the entdes ,id. in u|e regista or on the certificate of regishation

in relation lo lho name, age or date of maniage, make suitable mneclions with previous sanction of the

)

to the satisfaction of the REisbar and regisbation fee of rupees twenty only wifiin a period of sixty

days fom the date of sotemnization of their maniage:

Provided hat fu regisrailon of maniages solemnhed before the commencoment of these rules'

*roonOi, shail bJsubmined within a perbd of one year frorn he date of comrnencement of

these rules.

(2)Thememorandumshall|esignedbybohthepadiestothemarriageandatleasttwoother

r penins who havo witnessed the maniage'

(3) tho parties to tre marriage yvho have not regislered their maniage wilhin the period specified

under suilrule (1) shatt gei their maniage registered by submitting he mamorandum to the

Registrar in Form-ll and a declaration in Fonn-lll along wih dotxrnents to prove the solernnization

of the maniage to the satisfaction of the Registrar and'Regisfaton fee of one hundred rupees only'

7, (1) Where on verilicatlon and scrutiny of he memolandum and docurnenb rEceiYed under SUb,

**if i ot Sub'rule (3), fro Registrar is satislied trat tre rnarriage has been golemnized' he shall enter

me particutars of ttre mamage in ttre register and issue a cefficate of Anand Maniage in FormJV'

(2) Where ttre Registrar has reasons in t0 believe that - -

(a)Themaniagebetweenthepartieshasnolbeenperformedinac@rdanc€WlthAnand

Maniage oeremonY' or

(b)Theidenutyofthepartiesorthewitnesstestifyingthesolerrrnizationoflhemaniageisnot

established; or
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13, The odginals of he mernorandum received by the Regiskar shall be retained.

@+-"r"*
(P. Agarwal)

Principal Seuetary to the

Govsmrn€nt of Tripura

Revenue Department

11. (1) Any peNon aggrieved by the declshn of reglstrailon flle an appeal to lhe Dlstricl Registrar

within a perlod of three months from the date o[ oommunication of such decisiort:

Provided trat tire dalay, if any in liling such appeal may bo condoned or the reasons [o be

recorded in vfriting by the Dbbict Regbtsar, if.the fupelhnt satisfis Osfid Rogbbar ttat he had

suffident cause for not prefening the appeal wihin he specmed perii.

(Q The Dstrict Regisfar shall after giving.an opportuni$ of haaring to the parties concemed,

dispose of the appeal within a period of thlrty days.
j

12. (1) Any person aggrieve'd by hs dedsion of District Registrar may file turher appeal to the Chief

Registmr wifiin a perbd of hre€ months from the date of communlcafon of such decision:

Provlded fiat the delay, if any, in fillng sudr appeal may be condoned for the roasons h be

recorded in writing by the Chief Registrar if the appellsnt satisfiEo the Cfiief R€gbtrar hat he had

suffident causo for not prefening the appeal within the opocified period.

(2) The Chief Registrar shall, after giving an opportunity of hearing to tho panies concemed

dispose of the appeal within a p€riod of sixty days, whose decision shall be final.

By order and in tre name of he Govemor,
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GOVERNTIEN' OF THPURA

FORM-1

[See Rule 5]

REGISTER 0F ANAI{D !,IARRIAGES

1. Date of Marriage:

Signaturo ot he Husband

Slgnailre of the Wife

3. Deuils of pardes to lilariege (As m tre dale of maniage)

Details Husband

Photo of the Hugband

to be aftxed

Photo ot tha wife
to be aflixed

Teheshil aVillageLocal Area2. Ptace of
Mardage
(Spedfy hall.

Auditorium
etc.)

in full

Wife

Nalion

c e and date of birth

Permanent address

Present address

(0 Prcvious marital sbtus Manied/ Unmanied

Widovrer

WidoM Divorced

(s) any spouse ls llving? ll yes,

number oI

' Put ({ ) mark on wtridrevar b applicablo

1

t
Police Station Disricl

cnnrrsa livino

Name of [E father or guardian the

relationship
(1)Ase

Addr€ss



4. Witress of solemnization of maniage

1. (a) Name:

(b) Address:

2. (a) Name:

(b)Address:

Date:

Plac€:

Registration No.

5. Date of Receipt of memorandurn 

-

O'. O"t itt ol documents/ records/ proof of maniage requlred under rule 6''

/ (ydar)

Date

Registrar
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'1. Date of l,tlaniage:

GOVERI'IIIEI{T Of TRIPURA

FORlfll

ISee rule 6('1)l

uEiloRAllDUM FOR REGI6TRAIIoII 0F ANANo I'lIARRIAGE

(to be submiued in duPlicate)

3. Dohih of part6 to ilariage (As on tre date of maniage)

Details Husband

2. Place of

Maniage

(Specity hall

Auditorfum

etc.)

Local Area Mllage Teheshll

tl

Polica Station

Wife

leterstna Name in full

Nation

(c ) Age and dale of birti (suficient proof shall

be

(d) Pernunent address (sufficienl

codbe

proof shall

Present addre$s

(f) Prev'rous maital
Widower

Widoil Divorcod

edamnmUMaUJS nied/sta

(g)Wheha any spotr
number of epouse living

(h) Name of he
relationshP

(1)Ase

(2)Address
is a consen

theandlan0rhther guard

is living? lf yas,

nature wih date

ature wih date

(i) Name ot mofier
(1) ASe

(2) Address
sentjil ais cofl\tih date[eatu

' Prl (.V) mark on wtrldleYer is applicsble

6
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4. Whrs of solemnization of maniage

'1, (a) Name:

(b)Addres:

(c)$gnature wih date:

2. (a)Name:

5. Delalls of documents/ rocords/ troof of maniage required under rule 6.

Declantlon of partles ,

(Name ot the husband and wlle) do hereby jointly dedare that the

dehils shoun above arc true to the best oiolr knowledge and belief.

Slqnature ofEdes

Plm:

Date:

$gnature o{ Husband

Signature ol Wife

{For 0fflce Use}

REistusd in tie Register of Maniage at on 

-

Registration No,

Rqistar

Reglst?r

7

Received by psU h person on
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FoRt#lll

[See rule 6{3)}

DECLARATIOil

,declars hat our mariage wa$ sdefimhed 00 (Oate o{ mani4e) et --.
(Place of maniage). The nprnorandum for registnation of maniage could not be sbmited within the pedod

specified under rule 6 due lo (specify reason). we hereby submit mennandum (Form ll)

along wi$r documenb b prove tre solemnization of fire maniage for he purpose of registration of our

rBmage,

Place

Date:

Signature of Husbad Signature of Wrfe

DECI.AffATION TO BE ATTE$T$ BY OAZEIED OFFICERI ME!,IBER OF PARIIAIIiENT I ME}IBER

Of I,fGISI.ATTVE ASSEIIBLY/ MffiER OI LOGAT SEI,"F GOVERIiIilE}IT II{STITUTIONS

and

certjfy that the maniage between

was solemnized on date

I

8

We (Name of ha husband and wih) do hereby ioindy

nd hd ls Pemonally knom to me'

Signaturo wlth Placa, date and ssal

I



GOVERNTIEI{T OF TRIPT'RA

F0Rlt{v

(See rule 7)

RE{ISTRAR OF AI{AI{O TIARRIAOE9

GOVEFNMEITOF

Deoadrnent of

t
CERIIFICATE OF UARRIAGE

I lssued unda rule 7 of he Tripura Anand Maniago Registnation Rules, 20?31

This b to certify hat he fofiowing informalion has be€n t6<en hom tre Reglster ol Anand l,lanlage

maintained ln Form Nol ln the offica of the Registrar of the (local area)

1. Dateofnaniage_
2. Place of maniage (as in Form Nel)

3. Details of parties to the maniage

ReglsFation No. with year..--..-._.......

Reglshar

(l'lame ol Local Atea)

Details Husband

(alName ln tull (in capital letters)

(b) lllationallty
(c ) 0ccupaUon

(d) Age at ho tjme of mardage ard dato of
bifi'
(e) Permanent address

(f) Name of parents or
Guardian 6nd relation

(i) Father
(iD Mother

fiii) Guardian

Pholographs:

(Offce seal covering phdographs)

lsued under my hand and sealon this the dato of

Date of Rqishatjon _

Wife

9
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